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themseLves re],leveC to joln new place of post5.ng. Th ls
results ln lrnnec€ssasy dlsruption of judiclal work rike re-

l

cordrng of ,etat"ements of wltnesses and dispo,sal af cases

and waste Of courts worklng i{ays.
j

T.n orcler to avol-d su.ch dlsruptlon of judlc.tal work,
I

the fOllowlng rllreCtions,/lnstnrctions are lssued for st::lct
i,I

compl tance jfy aI l concenne<f : -

Unless otherwlse spectf lcalIy provided,/mentionc-.l Jn
tixei trnnsferr/pc.sting ord.er wlth regard to handlnq
ovep,/teking'o.ra. the charge, every Jucliclal off lccr
on his transfer/postinq shall hanil over the charge'i
of hls present pcst lvithln a perioC of seven days
posiltively frc,m the date of recejpt of the t:ransfer,/
postj-ng order

2) on:transfer/postlng c,f a Judlclal Cff lcer from o).re

Judgeshlp/post to another Judgeship,/post, the lristrlct
I

and. Ses.sj.ons Judge concerned shalL 'make necessary
arrangiernentB for hand.Ing over/taking over the chargr:

iof ltfre post lnclud,i-ng charge c:f valuablt i"talkhana
I

articles and dor,r.bIe )-ock, so that the eoncerned
off lcer: may be relleved within the prescrJ-bed pe.r:iod

I

of I seven d.ays, The Dlstrlct and Sesslons Jud,qe c:r:l)-
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\l cerned. will also make work arrangements durlrrg thel-r
absgplgg.

(rl
I

On transfer, a Judlcial Off icer shaIl be rellevecl
.from his present post by the concerned Dlstrlct ernd

I

Sqsstons Judge only after han<1ing (rV€r chorge of
Malld:ane articles and double lock and that

wlthLn 6even d.ays of the recelpt of transfet,/
order

tranefer cf Judlclal off lcer from one Jud.geshlp
another Judgeship, L.P.C. shaII be gJ.ven. orrl-7 crry

(4)
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It Ls, therefore, qnjolned upon a}l
lanp Judgr:s/Cr.idicial' Off liers concerned

/

the Distrlct

to ensure . st r ic

compllance of the
i

wi]I be vlevled ser
I

exposb themselves
I

i

I

I

I

afore$eld dlrectlons. Fallure to do so

loyq111 and tlre defaultlng off-lcers wtl.l

to sultable d1scip.l,lnary actlon.

t*"

enlxv l5o /98/ZBB1 nated:23.11.98

copy foll-owlng for lnf,orrnatlorr
necessary and

Fresidlng 6fflcers of eII the Subordlnate Courts,1;
).
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Offlcers on $eputatlon
Super.l-ntendent, R.J. S .
Court. Jodhpur.

(rstg .) sect J-on, Raj asthan Hlglr
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?

handing 6ver,,/takl'ng over the charge of valuabLe
Malkhana artlcles and doubl,e.1o.ck. :
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